‘ regulérisatien on the said pest. At the very out-set, it

| is.submittediby_fhe learned counsal fer the applicant
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
: PATNA BENCH,PATNA,
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O.A. NO, 167 of 1996

Date of decisien : |.6.2e0Y

Renu Rani Sharma, W/e Shri Satendra Kumar, resident of
Mercha Road (Salesen Dukan) Begampur, Patna City,Patna - 9

1?1“‘ aceeo _@E_Eﬁgant

By Advecate : Shri A.K. Sinha ' |

L

Us.

1« The Unien of India threugh the Registrar General of
of India , 2/A, Mansing Road, Ketha House Annexs
New Delhi ~ 11. .

2. The Daputy Directer, Office of the Registrar Gensral

of I'ndia , 2/A, Mansing Road, Ketha House Annexe,
New Delhi - 11. | )

3. The Directer eof Census OUperations, Bihar Jawala Bhawan,
Boring Read, Patna.

4, The Joint Director of Census Operations, Bihar Juala
Bhawan, bering Read, Patna.

5. The Dembty Direc@@r-mf.Census Operations (Admn.)
Bihar Jawala Bhawan, Boring Read, Patna.

«ss cRespendents .

By Advecate : Shri-V.M.K.Sinha, Sr.Standing Counsel
COR AM

Hen'kle SMt. Shyama Dogra, Member (J)
Hen'ble Shri Mantreshu@p 3ha, Member (A)
QRODER

By Shyama Dogra, M(3):- While preferring this Original

application, the appliCant has seught relief for directiens

|
v

to the respendents to appeint the applicant on the pest

of Rséistant Compiler and consequently her absorption and

-

o

| that she is similarly situated persen as qf one
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Pawan Kumar and-mthers who had alse preférred 0A 23 of 95
which has been decided ky this Court on éé.f,ZUOS, while
giving certain directiens to the respendants to exafiine

the case of thess applicants in the light of Clause (JT )
of Annexures A/iZ te A/14 and A/éD of the said OA; and the
decisignlpassed»by this Tribunal in 0OA 562 of 1992, |

2. | Af£er perusal of thé relevant recerds in the
present case, it is feund that 0A 562 eof 1992 (Annexura

A/9) had been filed by 14 applicants including the présent
applicant ,'and'Annexura,-7 is the same annexure which has
been taken note of in OA 23 ef 1995, wherein the said
Annexures were shewn as Annexures 12 and 13, Most ef the

e .

applicants(C6f 04 23 of 1985 including -the -pEesent

applicant are alse found to have hean appeinted by tha same
order vide Annexure A/1'serias; |
30 | Even after perusal bf.Annerre -1 series and
Annexure =2, it is feund that the applicant is one of thess
candidates whe had Ween appeinted en ad hec basis to the
post @f LDC in the year 1991 along with other persons
including said Pawan Kumar uhg has preferred OA 23 of 1395,
a”cmpy'therémf has alse meen placed en recerd. Hence it is

found that the facts wre of the present case are similar te

the facts of OA 23 of 1995, decided on 29.7.2003.
4, In the ® uritten statement alseo the stand being
t aken by the respendents is similar te the stand as t aken

in earlier 0A 23 of 1995,

5., . - Inview of this, we are of the censidered

opinion that the present 0A can be disposed of on the

similar lines as earlier OA 23 of 1995 has Been decided
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By this Court, while giving some directiens as has been

given in that casa/uhich are as under;

(i) The respendents are directed te examine the

(ii)

case of the applicant in the light &f

Clause (QT) of Annexurs -7 dated 17.5.,1992,

Annexure =8 dated 7.12.ﬁ992 and effice

memor andum dated 19.5.1592 and the decisien
passed Ry th%%@lribunal in earlier (A

562 of 1992 and in the light of paras 16 and
16 of the decisien of Hon'Ble G@lnati

High Court as discussed in 0A 23 of 1995.
after examining the maiter cf the applicant
as directed hereinabove , te cengider her
absorptien/appeintment against the vacant
pastﬁﬁssistant Compiler kecause of the fact
that the applicant has kecome over-age

with the passase ef time and she has alse
lcstlgzaimrlty positien in the emplayment
exchange, and inspite of necessary guideline
fer aBscrptiens ef such retrenched empleyees

the applicant has net keen absorbed till dat

(iii)The entire exercise in this regard be dene

within the periocd of feur months frem ths
date of receipt/productien of a copy of this

ordar.

With these ckservatiens and directiens as above,

(mamﬁssw}a;%mb M(A) | | (SHYAMA

tﬁis 0A stands dispesed of with no order as te costs.

@-\rf’ MG
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